CENTRAL ADMINISTRATIVE TRIBUNAL
CALCUTTA BENCH, KOLKATA

0.A.350/00926/2017 : Order dated: 27.11.2018

0.a. 350/00926/2017

M.A.350/00630/2017
Coram : Hon’ble Ms. Bidisha Banerjee, Judicial Member

Hon’ble Dr. Nandita Chatterjee, Administrative Member

1. Goutam Kr. Das
2. Tapas Kr. Mitra

3. Tushar Kanti IVl‘o ndal

12, Arun Kumar- Malty
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15. Jayanta Karmakar

16. Subodh Kr. Ghosh
" 17. Tarak Sikder

18. Goutam Karmakar

19. Goutam Banerjee

20. Shyamal Kumar Paul
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21. Feda Hussain
22. Mrigen Sarkar
23. Biplab Chattopadhyay

24. Sanjib Kundu.

25. Goutam Kanjilal
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34. Ajit Chakraborty
35. Bimal Das
€
36. Bandana Chatterjee
37. Bidit Ranjan Dey
38. Indra Kamal Mukhopadhyay
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. 39. Swapna Mukhopadyay
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40. Monohar Kumar Paul
41. Madhab Banerjee
42. Shyamal Sikdar

43, Tarun Kumar Das

44, Goutam Kumar Chatterjee»--
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51 "Madhusudan Dutta*® *.~

52, Smt Ummal Fatema
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53. Deb Kumar Adhikary
54, Tabas Kumar'Dey
55. Bablu Rakshit

56. Tapas Mukherjee

57. Subhas Biswas
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58. J,o.ydeb Shaw

59. Jayun'ta Kumar Jana
60. Debasis Pati

61. Goutam Basu

62. Swapan Kumar Das ()
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Employees Prowdent Fund Organlzatuon,
Ministry of Labour & Employment,

Head Office, Bhavishya Nldhl Bhawan f’
14, Bhikajl Kama Place J,w rd
New Délfi ~:110 066." A E
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3. Add!tlonal Central Prowdent Fund
Commissioner(HQ}),
Employees’ Provident Fund Organization,
Ministry of Labour & Employment,
Head Office, Bhavishya Nidhi Bhawan,
14, Bhikaji Kama Place,
New Delhi— 110066.

4. Additional Central Provident Fund
Commission (KZ),
Employees’ Provident Fund Organization,
Ministry of Labour & Employment,
DK Block, Sector-Il, Karunamayee, .
Salt Lake City,
Kolkata = 700 091.

. ”
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5. Regional Provident Fund Commissioner,
Regional Office,
Ko‘l‘kata,
Employees’ Provident Fund Organization,
Ministry of Labour & Employment,
DK Block, Sector-Ii Karunamayee,
Salt Lake City,
Kolkata — 700 091.

..... Respondents.

For the applicant : Mr. S.K. Datta, Counsel

For the respondents .. . Mr.K Sarkar, Counsel ,
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'-(b) An order quashlng and/or settlng asnde the rmpugned order dated
1.6.2017. - | o i
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(c) - An order*d|reetlngathedresp’ondemts fo restore:the benefits of MACP

ERTE
WM

as orderedv’to be,:,wwhdrawn purr’suant to the. curcular dated 5. 11 2015 and
by |mpugned order dated 1.6.2017. . R

(d) An order dlrectlng the. respondents to refund the amount if any,

recovered from. the salary of the appllcants and/orrany other benefits of
the apphcants T e »
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() An order dlrectlng thes respondents to. »restore all benefits after
. restoring the MACP benefits- granted "to the applicants with all
.., consequential benefits.

(f)  An order directing the respondents to produce/cause productlon of
aII relevant records.

(g) © 'Any other order or further order/orders as to this Hon’ble Tribunal
* may seem fit and proper.”

2. The applicant vide his letter dated 27.11.2018 has requested ‘his Ld.

Counsel as under:




by the appllcants 1o, obtam a- copy of this order o SR
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“I along with 62 others filed the above mentioned Original Application
before the Hon'ble Central Administrative Tribunal, Kolkata Bench being
aggrieved by the Order dated 05.11.2015 whereby our MACP benefits were
withdrawn and being aggrieved by the decision of recovery of the beneflts
extended to us by way of MACP.

That recently as per clarification of Head Office letter dated 31.07.2018 an
Order No.T-219 dated 12.11.2018 has been issued whereby we have been
again granted the benefits of MACP w.e.f. the dates when we were granted
such benefits. A copy of the said Order dated 12.11.2018 is enclosed.

In view of the above | request you to get our case disposed of in the light of
the Order dated 12.11.2018 passed by the RPFC, Kolkata and also for
extension of all consequential benefits in terms of the said Order.”
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(Dr. Nandita Chatterjee) - ' e 't (Bidisha Bangrjee)

~ Administrative Member - : - ' Judicial Member
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